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In The Central Administrative Tribunal, Jaipur Bench, Jaipur
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15,4.93

Mr. M.M.Bharakhan, Counsel for the pekitioner.

Mr, U.D.3harma, Counsel for the respondent
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has been tshen up today. Heard. M.P, for
amendement of the 0,A. is not oppussed by ths
k¥gar l=zarnacd sounszl for tha raspondents,

faP, for propossd amendmants is allowed. Py
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